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OPEN COURT 

C&NTRAL ADMINISTRATIVE TRIBUNAL 
All.,AHABAD BEN CH 

.. ALLAHABAD 

ORIGINAL APPLICATION NUMBER 1523 or 2003 

ALLAHABAD, THIS THE 06th DAY Of JANUARY, 2004 

HON'BLE MRS. MEERA CHHIBBER, MEMBER(J) 
/ 

Jai Hind Raison of Late Chandrikla Rai, 
re-sident of Village & Post Office r1uzaffarput, 
T.~hsil-Sadar, District- Azamgarh. 

•-• •••••• Appli ca nt 

(By Advocate : Shri A.K. Trivedi) 

VERSUS 

1. l:lnion of India through S.acratary, 
Ministry of Communication, 
Department of Posts, 
New Delhi. 

2. Senior Superint~~d~nt of Post Offices, 
Azamgarh. 

(By Advocate : Shri C.R. Gupta) • •••••• Respondents. 

By this Original Ap.plication, applicant has soug_ht th~ 

following reliefs:- . 

"(t\) , an appropriate order or direction of suitable 
nature comanding the respondent No.2 to consider 
the candidature of the applicant for appointment 
en any Class IVth post on compassionate ground 
in place of his late mother. 

an appropriate order or direction in the suitable· 
nature comanding the respondents to take decision 
upon the various r epr es ent a t I o ns pending J"Jefo:Ee t 1-e,m, 

(c) any other appropriate order or diraction as this 
Hon1ble Court iray deem fit and proper." 

(b) 

2. I~ is submitted by the applicant that his mother Smt. 

Chandrakala Rai was working as Poet Master in post office at 

village Muzaffar pur, Te ba i. I Sadar, District Azamgarh on 

permanent basis. She died on 07.04.1991 Le av Lnq behind thee_ 
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applicant who was a minor at that time C.:_s he was only 8 years 

o 1 d} and her husband Shr i Shr ik ant Rai. It is submitted by the 

applicant that his father is an illiterate person and has no· 

source of livaJihood but he was earning his livelihood on 

. daily wage basis by doing M"azdoori, therefore their condition 

was very pitiable. It is f'ur t he r submitted by the applicant 

th a: he has passed his High School and Intermediate Examination 

in 2000 a rd att·ained the a.ge of majority on 01.07.2001. Therefore 

after attaining the majority, applicant gave an application for 

prant of compassionate appointment in place of his mother on 

04.07.2001 but till date he has not been given any reply by 

the respondents. Thus, he has claimed the reliefs as _mentioned 

above. 

3. Counsel for the r·espondents was seeking time to file 

reply a'.fl'Gf he submitted that this case is barred by limitation 

therefore, the same may be dismissed on this ground it;self. 

4. I have heard both the counsel and feel no purpose would 

be served by calling for the reply at this stage as grievance 
even 

of the app l ic a rt in this case is that his case has notLbae n 

considered by the respondents. It is true that nobody can 

claim compassionate appointment as a matter of right but atlest 

when any dependent of an employee makes an application for 

compassionate appointment after the death of his or her mother 

or fatfier the least ~-'-"' .::t.~d ~from the respondents is to 

consider the t58me and pass appropriate orders thereon. In 

deciding the representation, r eap o n de nt a can always take a ground 

that the application itself is barred by limitation or any 

other valid ground, which is available to them for either 

a Ll o u i nq the application or rejecting the same. In this case, 

since applicant's counsel~ stated categorically that till 

date applicant has not get any reply, I th ink ensfs of ju,sti ClJ; . 
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WQ~lt be met if this O.A. i~ decided at the admission stage 

iteelf by giving a·direction to the respondents to consider 

the.applicitiori of the applicant and pass appropriate orders 

the r e on in accordance with law and instruct ions on the 

subject within a period of 3 months from the date of receipt 

of a copy of this order under intimation to the applicant. 

s. With the above direction, this O.A. is disposed off 

Member -.J 

shuk la/ - 


